




FORMA 
PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 
FOR THEATTENTION OF THE CREDITORS OF 

THE ORISSA MINERALS DEVELOPMENT COMPANY 
RELEVANT PARTICULARS 

, 
e 

MITED 

THE ORISSA MINERALS DEVELOPMENT 
COMPANYLIMITED 

Name of corporate debtor 

2. Date of incorporation of corporate debtor 16/08/1918 
Authority under which corporate debtor Registrar of Companies-Kolkata 

is incorporated /registered 
4. Corporate ldentity No. / Limited Liability L51430WB1918GOI003026 

Identification No. of corporate debtor 
Address of the registered office and Registered Office: "Sourav Abasan", 2nd 
principal office (f any) of corporate debtor Floor, AG-104, Sector-!, Salt Lake, Kolkata-Y 700091,West Bengal 

Head Office: 271, Ground Floor, Bidyut| 
Marg, Shastri Nagar, Unit-IV, Bhubaneswar- 
751001,Orissa 

n 

3. 

6. Insolvency commencement date in Date of Order. 30/09/2020 

respect of corporate debtor 

|Estimated date of closure of insolvency 28/03/2021 (within 180 days from the date of 
resolution process Commencement of the Coporate Insolvency

Resolution Process) r 

8 8. IName and registration number of the Name Santosh Chorana 
insolvency professional acting as interim Registration Number 
resolution professional 

9. Address and e-mail of the interim Address: P-41, Princep Street, Room No-
resolution professional, as registered 222, Kolkata-700072 
with the Board 

10. Address and e-mail to be used for Address: P41, Pncep Street, Room No-
correspondence with the interim 222, Kolkata-700072 

resolution professional 
11. Last date for submission of claims 
12. Classes of creditors, if any, under clause NotApplicable 

b) of sub-section (6A) of section 21. 
ascertained by the interim resolution 
professional 

13. Names of Insolvency Professionals NotApplicable 
identified to act as Authorised 
Representative of creditors in a class 
lThree names for each class) 

14. (a) Relevant Forms and 
|(6) Details of authorized representatives Physical Address: NotApplicable 

are available at: 
Notice is hereby given that the National Company Law Tribunal has ordered the 
Commencement of a corporate insolvency resalution process of The Orisa Minerals 

Development Company Limited on 30th September, 2020. 
The creditors of The Orissa Minerals Development Company Limitec. are hereby caled 
upon to submit their claims with proof on or before 14th October, 2020 to the Intenim 

Resolution Professional at the address mentioned against entry No. 10. 
The financial creditors shall submit their claims with proof by elecronic means onily Al 
other creditors may submit the claims with proof in person, by post or by electronic means 
Afinancial creditor belonging to a class, as listed against the entry No. 12. shal ndicate ts 
choice of authorised representative from among the three insolvency professiorals listec 
against entry No.13 to act as authonised representatve of the ciass (specity ciassn Fom 
CA.-Not Applicable. 
Submission of false or misleading proofs of cla im shal atract penates 

BBUIPA-001/P-P00549/2017-18/10979 

4. 
Email D: ca.schoraria@gmail.com 

Email 1D:cirp.omdcl@gmail.com
14/10/2020 (14th October 2020) 

Web link: https:/fibbi.gov.in/homel/downloads 
6. 

Date :01/10/2020 
Place: Kolkata 

Santosn Cnorara 
interm Resoutor Protessacra 

The Ornissa Minera s Deveopme Comoany Lm 
88A-001 .P005432071 

e_Tender Notice 
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